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CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH, JABALPUR

Original Application No, 793 of 2004
Jabalpur, this the 24th day of September, 2004

Hon'ble Mr. Madan Mohan, Judicial Member

Ashwini Sharma -
Aged about 43 years

'8/o shri S.K. Sharma

R/o G-8, ESI Colony,

'New Subhash Nagar, Bhopal . ' APPLICANT

(By Advocate - Shri P,C.Chandak)

VERSUS
1. Union. of India through
‘ Secretary, Ministry of Labour
New Delhi.
2,  Director General,

Employees® State Insurance
Corporation, Kotla Road,
Panchdeep Bhavan, '
New Delhi .

‘3. Reglional Director,

Employees State Insurance

Corporation, Nandanagar,
Indore(MP) : RESPONDENTS

ORDER (ORAL)

By filing this Oa, the applicant has sdught the

| following main relief; 3=

"i) To set aside the order dated 18.6.,2004
Passed by the Respondent no.3 contained in Annexure-a-3Y%

2, The brief facts of the case are that the applicant is

‘huegaéan sefving under the respondent organisation at Bhopal

.

officqﬁﬁand is a victim of the Bhopal Gés Tragedy. According
to the applicant, it was agreed between respondent corporation
and the employees’ union that junior-most employees' in each
cadre would be transferred to Raipur(Chhattisgarh) Offices

of respondents orgahisation. The applicant is not juﬁior most -
even t'-.hena, he ﬁés_«@,e._l} transferreéi;f:om.;Bhoﬁal..té,.n--R'ai,ptir-.’
For cancellation ofzgﬁghsfer order, the applicant has
submitted a representation dated 22.8.2004(AﬁneSure-Ap6),

which is pending before the respondents. Hence, this Oa,

3. Heard the learned counsel for the applicante
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4. . fThe learned counsel for the applicant has stated

that he will satisfied if the aforesaid representation of the
applicant is considered and decided by passing a detailed
and reasoned order by the respondents and till then the
applicant should not be disturbed from the present place of

posting.

5. In the facts and cirecumstances of the case, I direct

the respondents to consider and decide the representation

W\N« AL .,
dated 22,.8,2004(Annexure-A-6) of the appl:.cantmfth&a—a-\;\

o B-Ng omaruiig
q/pa&eé-—‘g-}-ehree—mea&g\ from the date of receipt of a copy

of this order, Till then the applicant shall not be
distrubed from the present place of posting. Further applicarti
is directed to supply a copy of this order as well as this

OA to the respondents immediately.
6. ‘The OA is disposed of at the admission stage itsels

(Madan Mohan)
Judicial Member

wj.thout 1ssuing the notice,
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